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Javestigation into Gold Dogated to
National Defence Fuad in Beawar

®436. SHRI ONKAR LAL BERWA :
SHKI D. C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased (o state :

(a) whether the Central Vigilance Com-
mission has submitted its report regarding
Gold dopated to the National Defeace
Fund in Beawar, Rajasthaa ;

(b) if not, the reasons for the delay ;
and

(c) when the report is likely to be
received by Govecament ?

THE MINISTER OF HOME AFFAIRS
(SHR3 Y. B. CHAVAN) : (a) No caguiry
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io this connection has beea made by the
Central Vigilance Commission.

(b) and (c). Do not arise.

Bridge at Gothmi Gbat (Bihar)

*437. SHRI VISHWA NATH PAN-
DEY : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the progress made so far in regard
to the construction of a bridge over the
Choti Gandak river at Gothmi Ghat (Bibar)
which will connect the States of Bibar and
Uttar Pradesh ;

(b) the total amount of expenditure on
such construction ;

(c) when the bridge will be opeaed for
the traffic ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (a)
The bridge proper bas already been con-
structed. Now only load test remains and
it is expected to bs completed shortly.

(b) Rs. 2297 lakhs on the bridge pro-
per so far.

(c) The bridge can be opened for traffic
only after the completion of the approach
roads to the bridge on both Bihar and
Uttur Pradesh sides. The approach road
on the Bihar side is expocted 10 be com-
pleted by January 1969, as intimated by the
State Government. The U. P. side ap-
proach road is being constructed by the
State Government but there has been some
delay becawse of some difficulty in the
acquisition of land for a part of the road.

Aboitien of Tax o0 Peefessions,
Trades aad Callings in Chaadigarh

*433. SHRJI SHRi CHAND GOYAL
Will the Minister of HOME AFFAIRS be
pleased to state :

(s) whether Government have received
some represastation from the citizens eof
Chandigarh for the abalition of tax os
professions, trades and callings in the Union
Tecritory ; and

€®) if 0, the action taken or proposed
to be taken by Geveromens shessen ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes ;
Sir.

(b) Government did not agree to abo-
lish the tax.

Finalisation of Work of A. R. C.

*439. SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount of work yet to be com-
pleted by the Administrative Reforms Com-
mission ; and

(b) by what time the work is likely to
be finalised, the final report submitted and
the Commission wound up ?

THE MINISTER 'OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission intends
to report on the following areas of adminis-
tration :

(1) Centre-State Relationships.

(2) Personnel Administration.

(3) Administration at the State Level.
(4) District Administration.

(5) Agricultural Administration.

In addition, the Commission intends to
report on certain specific organisations.

(b) The Commission has not intimated
the date by which its work would be fina-
lised. However, it is anxious to do so as
early as possible.
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List of Personal Property of Ex-Rulers

*441. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Rules of former lddinn
Stater had to submit list of their personal
property ;

(b) whether any date was fixed by which
the above were to be submitted and, if so,
by what date ; and

(c) whether the above date was ever
revised and, if so, the revised ceiling
date ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
According to the provisions made in the
Morgsr Agreements and Covenants execut-
by the Rulers of the former Indian States,
the Rulers were required to furnish by a





